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T HE HONORkBLE I"R aK • • AC }tR YA, V ]CE - C H IRI'4 N 

JUDGIENT 

In this application under Section 19 

of the Administrative Tribunals Act, 1985, the petitioner 

prays for an appointment on compassionate ground. 

titioners' father Shri Krishna Kalakar 	tnail: 

while functioning as Chief Agricultural Officer in Dandak 

Development Project died n 9.3.1995. cn tober, 13, 1987, 

the 2etitioner had made an application for compassionate 

appointment. Prayer of the petitioner having been rejected 

this Bench has been approached, 

In their counter the opposite parties meintain 

that since the Dandakaranya Development Project has been 

wound up from 1982 pursu&n4'to a policy decision taken by 

the Government of India, all recruitment including appointnenl 

on compassionate ground were banned and thus there was no 
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scope for compassionate appointment, 

4. 	I have heard Mr).Das, learned counsel for the 

petitioner and Mr.Ashok Mjshra, learned Standing Counsel, 

since the Dandakaranya Development Project has already 

been wound up and several persons are deployed to the 

surplus cell for being adjusted in anyother organisationg, 

rightly it was not possible on the part of the concerned 

authority to give an appointment to the petitioner on 

compassionate grounds. This is a most unfortunate case. 

But circumstances stand on the way of the petitioner. 

It cannot be he1J 	ble in any manner whatsoever. 

S. In v iew of the facts and c ircumstarices stated 

above, I find no merit in this petition which stands 

dismissed leaving the parties to bear their own Costs. 
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